
13.. 2001 	Shri J.K,Karn, counsel for tle applicant. 

Heard, ISsue notices to the respordeni as to 

why contempt proceedings be not initiated against them 

MIS, 

/11,4.2001 Shri J.K.Karn, counsel for the applicant. 
None for' the respo1ent S. 

The order has been cclied With, and, 
therefore, he does not wart to. prcxeed("J with 
the contempt prce&ingS. In vIeW of the above3 
Sujionsof the learrd counsel for tIe 

L  L 6na )/M (A 

jor opU compliunc of the order dated 26.7.2000 passed 
No.l55/96 returnable within four weeks. Requisites 

to be f ed Within a Week. List it for hearing on 11.4. 2001, 

( L.Hm4. 	ana )/M(A). 	 (L.Jha )/M(J) 


